ltem No, 2

Sunita vs State
CC No. 21482017
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
A L1 L ' ¥ b L i by i1 H 1 H
passed by the How’ble High Court of Delbi from time to time amid lock-down,

Now, vide officer order no. 26/D1C/Z020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconfereneing except the eases wherein evidence is 1o be recorded.
27.08.2020

Present: None.

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.

Let 10 be summoned for next date of hearing.

Put up on 22.12.2020 for further proceedings. t_/'“'
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Item No, 4
State vs. Lakhvinder Singh & Anr

FIR No. 57372016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no, 20DHC2020 dated 30,07.2020, District Courts
have been direeted o take up all the eases listed before them through
videoconferencing except the cases wherein evidenee is to he recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the aceused persons

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Vide last order, NBWSs were directed to be issued against the accused
persons with notice to their sureties. However, the process could not be issued due

to lock-down. Let previous order be complied afresh for next date of hearing.

Put up on 22.12.2020 for further proceedings.
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[tem No. 10

Stare vs. | ‘ardeep etc

FIR No. 4140072017
PS: Hari Napar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delbi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing exeept the cases wherein evidence is to be recorded.

27.08.2020

Present: Leamed APP for the State through V/C

Accused persons are stated 1o be running in J/C.

Court is convened through V/C (CISCO WEREX) from residence office.

File perused.
Put up on 10.09.2020 for further proceedings.

Concerned Jail Superintendents are directed to produce the accused persons
through V/C on the next date of hearing.

Court notice be also issued to the leamed defence counsel for the next date of
hearing,
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[tem No. |12

Closure R eport

FIR No. 76072014
PS: Hari Nagar

Earlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them througl
videoconferencing except the cases wherein evidenee is to be recorded.

27.082020

Present: Learned APP for the State through V/C
None for the complainant (stated 1o be running in J/C)

Court is convened throusl 17C (CISCO WEBEX) from residence office.

File perused.
Put up on 11.09.2020 for further proceedings/filing of the protest petition, ifany,

Jail Superintendent is directed to produce the complainant through V/C on the next
date of hearing.
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[tem No, 7
State vy, Tejmevt Singh

FIR No. 101372015
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DIC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wlhercin evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court iy convened throuph ViC (CISCO IWWEBEX) from residence office.

IFile perused, Perusal of the file reveals that accused is running absent.

Put up on 22.12.2020 for purpose lixed.
{lfuhim Puniva)

MM-06L West District
THC, Delhi’27.08.2020
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[tem No. 13
State vs. Sarfaraj Ali

FIR No. 24472019
BS: Hari Navar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no, 26/DINC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing exceplt the cases wherein evidence is to be recorded.

27.08.2020

File received hack as unsettled from tire Lok Adalat.

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.
Process could not be issued due to lock down.
Let previous order be complied afresh for next date of hearing.

Put up on 22.12.2020 for further proceedings.
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Item No. 19

State vs. Basant Blrarti

FIR No. 40872019
PS: Hari Nagar
U/sec. 283 IPC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WERBEX) from residence office.

File perused. Process could not be issued due to lock-down.
10 is directed to produce the accused through V/C on the next date of hearing.

Put up on 04.09.2020 for further proceedings.
Babita Puniya)

MM-J6,:M15% L‘Eﬂ"&
THC, mmﬁé’ A0

“"'" | 5 l\..

Me -rop“ e M gee mz-gﬁ
o ""T; grtag 255, 4 e
X -\:r KA _1‘: 11"1
y  Tastne! M i |

“‘.]1111.';_‘_";'
r1_nT|E"_...



Item No. 15 & 16
State vs. Sonu

FIR No. 001196/2019
FIR No. 01205/2019
U/sec. 411 IPC

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be running in J/C

Court is convened throueh V/C (CISCO WEBEX) from residence office.

File perused.
Put up the matter before the National Lok Adalat scheduled for 05.09,2020.

Jail Superintendent is directed to produce the accused through V/C on the next date
of hearing through V/C at 10:30 a.m.

Notice be issued to the complainant, owner of stolen property and IO for the next

date of hearing.
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frem 21 & 22

FHR Mo, 353/20100
FIR No, 54/2010
PS: Mundka

Earlier all the matters were adjonwrned en-hloe pursunnt to (he directions
passed by the Hon'ble High Cowrt of Delhi from time to tine smid tock-dowan,
Now, vide officer order nee 20/DHC2020 dated 3LO7.2020, District Conrts
have been divected to take up all the enses listed hefore (e through
videoconferencing exeept the eases wherein evidenee is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be in J/C

Court is convened through V/C (CISCO WEBEX) from residence office,

Heard. File perused.

Jail Superintended is directed to produce the nccused through V/C on the next date

of hearing.
Put up on 22.12.2020 for recording the statement of process server/further

proceedings
(1¥abita Puniya)
MM-06,] West District
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ftem 21 & 22

FIR No. 35372019
FIR No. 35472019
PS: Mundra

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

27.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be in J/C

Court is convened throneh V/C (CISCO WEBEX) from residence office.

Heard, File perused.

Jail Superintended is directed to produce the accused through V/C on the next date
of hearing.

Put up on 22.12.2020 for recording the statement of process server/further
proceedings [ 3
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[tem No. 20
State vs, Birju
FIR No. 615572019

PPS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
pussed by the Han'ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Conrts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be in J/C

Court is convened throuel ViC (CISCO WEREX) frans residence office.

File perused.

Matter is relerred to National Lok Adalat scheduled for 05.09.2020.

Court notice be issued to the 10 to join the proceedings on the next date of hearing

through V/C and to produce the owner ol stolen property.
(Hufha__l Puniva)
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ltem No., 47

State vs. Shyama Charan

FIR No., 97/2019
PPS: Mundka

Farlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DIIC2020 dated 30.407.2020, District Courts
have been directed to tuke up all the cases listed before them through
videoconferencing except the cases wherein evidencee is to be recorded.

27.08.2020
Present: Learned APP for the State through V/C
Shwi S. C. Verma, learned counsel for the aceused through V/C

Accused is stated to be in J/C (not produced from J/C)

Court is convened throueh V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that almost all the prosecution witnesses
have been examined. Therelore, put on 29,08.2020 [or consideration/RPL,

Jail Superintendent is directed to produce the accused though V/C on the next date
of hearing.

(Babita Puniya)
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ltem No. 15 & 16
Stite vs, Sonu

FIR No. 001196/2019
FIR No. 012052019
Ulsee. 411 1PC

PS: Hari Nagar

Earlier all the matters were adjourned en-hloe pursuant to the directions
passed by the Hon'ble High Court of Delli from time to time amid lock-down.,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconlerencing except the eases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be running in J/C

Court is convened throueh V/C (CISCO WEBEX) from residence office.

File perused.
Put up the matter before the National Lok Adalat scheduled for 05.09.2020.

Jail Superintendent is directed to produce the accused through V/C on the next date
of hearing through V/C at 10:30 a.m.

Notice be issued to the complainant, ewner of stolen property and 10 for the next
date of hearing.
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Item No. I8

State vs. Ravi efc

FIR No. 204/2019
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the direetions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the accused persons
None for injured

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused.

Put up on 22.12.2020 for framing the notice, ] |
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[tem No. |
Maohan Lal Meeno vs, Sheela Meena

CC No, 8731872016
1'S: Hari Nagrar

Earlier all the matters were adjourned en-bloe pursuant to the direetions
passed by the Hon ble High Court of Delhi from time (o time amid lock-down.,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed (o take up all the cases listed before them through
videoconlerencing except the cases wherein evidencee is to be recorded,

27.08.2020

Present: None

Court is convened throuph V/C(CISCO WEBEX) from residence office,

File perused.

Put up on 22.12.2020 for arguments on the point of summaoning, \
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Item No. 8

State vs. Kishan Kumar ete

FIR No. 4072018
PS: Hari Nagar

Farlier all the matters were adjourned en-hloe pursuant to the dircetions
passed by the Hon ble High Court of Dellii from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to ke up all the cuses listed before them through
videoconferencing except the cases wherein evidencee is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the accused persons

Court is convened throweh ViC (CISCO WEBEX) from resiidlence effice.

File perused. Vide last order, 10 was directed to be summoned for today, however,
summaons could not be issued due 1o lock-down.

Let IO be summoned for next date of hearing.

Put up on 22.12.2020 for arguments on the point of charpe/further proceedings.
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[tem No. 11
Prem Lata vs. State
Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi feom time to time amid lock-down.
Now, vide officer order no. 20/DHC2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is (o be recorded.

08.2020

Present: Akhislesh Aggarwal, leamed counsel for the complainant through V/C
None for the 10

Court is convened through V/C (CISCO WEBEX) from residence office.

Part arguments heard on the application filed under section 156(3) Cr.P.C.
Put up on 28.08.2020 for further arguments on the above stated application.

10 to join the proceedings through on the date fixed.

(B: tlﬁ!.l Puniya)
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ltem No. 3

Cancellation Report

FIR No. 223/2012
IPS: Mundka

Earlier all the matters were adjourncd en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHIC2020 dated 30.07.2020, District Courts
have been directed to tuke up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP for the State through V/IC
None for the LRs of deceased

Court is convened through V/C (CISCO WEREX) from residence office.

File perused. Process could not be issued due to lock down. Let previous order be

complied for 22.12.2020,
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[tem No. 6

State vs. Nuafis Alam

FIR No. 392018
1’S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid loek-down,
Now, vide officer order no. 26/DIIC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the eases listed before them through
videoconferencing exeept the cases wherein evidenee is to be recorded.

27.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from resitlence office.

File perused. Matter is listed for SOD/arguments on the point of charge, however,
none has joined the proceedings on behalf of the accused.

P 232.12.2020 for purpose lixed. &
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MM-06, West District
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Item No. 5

State vs, Surajf Kumar

FIR No. 00442018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delbi from time to time amid lock-down,
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been direeted to take up all (he eases listed before them throngh
videoconferencing except the eases wherein evidence is to be recorded.

27.08.2020

Present: Learned APP Tor the State through V/C
None for the accused persons

Court is convened throuph V/C (CISCO WEBEX) from residence office.

File perused. Matter is listed for recording the statement of the process server,
however, summons to the P/S could not be issued due to lock down, Let P/S be
summoned for recording his statement on the next date of hearing,

Put up on 22.12.2020 for recording the statement ol process server/[urther
procecdings
(Babita Puniya)

MM-06, West District
THC, Del}ji/27.08.2020
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Srate vs. Gurdev Singh

FIR No.424/09
PS: Har Nagar

27.08.2020

Earlier all the matlers were adjourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Coutl of
pDelhi from tme to tme amid lock-down. NOW, vide office order
1n0.26/DHCI2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
o videoconterencing except the cases wherein evidence 15 10 be

recorded.

 present:  Ld.APP for State through VC.

None for the accused persons.

Court is convened through VC (CISCO webex)

from residence office.
" File perused.
Let court notice be issued to accused Persons for
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MM-06/West District
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State vs. Yusuf

DD No. 120A/07/06/19

PS: Hari Nagar
27.08.2020

Earlier all the mallters were adjourned
pursuant to the directions issued

Delhi from time to time
N0.26/DHC/2020 dated
directed to take up
videoconfere
recorded.
Present:

en-bloc
by the Hon'ble High Court of
amid lock-down. Now, vide office order
30.07.2020, District Courts have been
all the cases listed before them through
ncing except the cases wherein evidence is 10 be

Ld. APP for State through VC.
None for the accused

Court is convened through VC (Cisco Webex)
from residence oftice.

File perused.

List for further proceeding on 22/12/2020.
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(Babita Puniya)
MM-06/West District
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Amit Kumar Vs Anand

CC N0.4945/1/08
PS: Har Nagar

27.08.2020
Earlier all the maiters were adjourned en-bioc
ed by the Hon'ble High Court of

pursuant to the directions issu
Now. vide office order

Delhi from time to time amid lock-down.
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: None for the complainant.

None for the accused.

Court is convened through VC (CIsCO Webex)

from residence office.
File perused.
et court notice be issued to all concerned

26,09.2020. BABITA
PUNIYA

parties for

PR T

(Babita Puniya)
MM-06/West District
Tis Hazar Courts/Delhi
27.08.2020



Ravi Kapoor Vs Asstt suptt. Pradeep sharma

CC No0.207/3/11
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court-of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is t0 be
recorded.

Present:  Complainant not produced from J/C
Court is convened through VC (C1sCO Webex)

from residence office.
‘ File perused.
Jail superintendent is directed to produce the
complainant through V/C on NDOH.
Put up for further proceedings on 25/09/2020.

Digitally signed
N by BABITA
BAB ITA PUNIYA
Date:
PUNIYA 3020.08.27
16:41:01
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
27.08.2020



State va Manish Piplan

FIR No.518/14
S Han Nagar

27.08.2020

Eardier all the matters were adpourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court of
Delhi from time to tme amid lock-down Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence 1S to be
recorded.
Present:  Ld. APP for State through VC.

None for the accused.

Court is convened through VC (CISCO Webex)

{from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
22122020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.
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Tis Hazari Courts/Delhi
27.08.2020



State vs.Nihat Singh and ors

FIR No.73/15
PS5 Han Nagar

27.08.2020

Earier all the matters were adjourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, Distnict Courns have been
directed 1o take up all the cases hsted before them through
videoconferencing except the cases wherein evidence is to be
recorded
Present:  Ld. APP for State through VG

Accused Sikander not produced from J/C (on bail In

this case).

None for the accused Md. Sher and Sikander.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
pmse«:ulion evidence, therefore, matter stands adjourned for
06.10.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

| Jail superintendent is also directed to produce the

accused Sikander through V/C on next date of hearing.

BABITA HNNA
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(Babita Puniya)
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Tis Hazari Courts/Delhi
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State vs.Bawa Singh

FIR N0.34/10
PS: Mundka

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
v Delhi from time to time amid lock-down. Now, vide office order

M0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
»videocanterencing except the cases wherein evidence is to be
recorded.
Present:  Ld. APP for State through VC.
None for the accused.

Court is convened through VC (CISCO Webhex)
from residence office.

File perused.
perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

| 25.09.2020 In view of the above mentioned office order issued by

Hon'ble High court of Delhi. Digitally

signed
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State vs. Madu Ram Yadav

FIR No.189/11
PS: Mundka

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for the accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

28.09.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
Court notice be also issued to accused for

Digitally
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State vs.Akash Patel

FIR No.271/15
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-hloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0f26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

| Present: Ld. APP for State through VC.
None for the accused.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
perusal of file reveals that matter is at the stage of

prosec‘ution evidence, therefore, matter stands adjourned for

22.12.2020 in view of the above mentioned office order issued by
: ; l:)jg'lt,all_f '
Hon'ble High court of Delht. ik, signed by
‘ BABITA PUNIYA
PUNIYA Date:
2020.08.27
16:42:26
+0530
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State vs.Deepak

FIR No.242/15
PS: Mundka

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
None for the accused.

Court is convened through VC (CISCO Webex)
frbm residence office.

File perused.

Put up for further proceeding on 22/12/2020.

Digitally
signed by
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State vs.Arjun Panday

FIR No.13/17
PS: Mundka

27.08.2020
Earlier all the matters were adjourned en-bloc

nt to the directions issued by the Hon'bie High Court of

pursua
de office order

Delhi from time to time amid lock-down. Now, Vi
n‘o.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 10 be

recorded.

Present: Ld. APP for State through VC.

None for the accused.

; Court is convened through VC (CISCO Webex)
from residence office.

File perused.
e stage Of

e reveals that matter is at th
g !

perusal of fil
e, matter stands adjourne

on evidence, therefor

prosecuti
22.12.2020 in view of the above mentioned office order issued by
: : X))".tﬁtlzl‘%"’.:’.“
; .+ Court of Delhi. BABITA
Hon'ble Hig ‘ AABITA PORVA
PUNIYA Date: .

s}
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State vs.Jag Ram yadav & ors.

FIR No.237/14
PS: Hari Nagar

27.08.2020

- Earlier all the matters were adjourned  en-bloc
pursgant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
1'1?.26/DHC/2020 dated 30.07.2020, District Courts have been
d-rrected 10 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

. Present: Ld. APP for State through VC.
' F None for the accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for

22.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi. Dl
S aghed
BABITA PUNIYA

PUNIYA Date:

2020.08.27
16:42:44
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MM-06/West District
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State vs.Naveen & ors,

FIR N0.,27/18
PS: Mundka

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is o be
recorded.

. Present:  Ld.APP for State through VC.

None for the accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
22.12.2020 in view of the above mentioned office order issued by

Digitally
signed by

Hon'ble High Court of Delhi. agnod |
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PUNIYA Date:
2020.08.27
16:42:51
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State vs.Saroj & ors.

FIR No.554/17
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
2 None for the accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Put up for further proceeding on 22/12/2020.
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Arun Sareen Vs Gurdeep Singh

CC N0.4090/18
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: None for the complainant

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

pré-summoning evidence, therefore, matter stands adjourned for

22.12.2020 in view of the above mentioned office order issued by

signed
: BABITA
BABITA PUNIYA
PUNIYA Date:
2020.08.27
16:43:04
+0530
(Babita Puniya)
- MM-06/West District
Tis Hazari Courts/Delhi

27.08.2020
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State vs.Rakesh @ Sikender

FIR N0.519/18
PS: Mundka

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is o be
recorded.

Present: Ld. APP for State through VC.
‘ Accused not produced from J/C.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
09.09.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
Jail superintendent is also directed to produce the

accused through V/C on NDOH, ~ i:?,[“‘n{”
BABITA PUNIVA
PUNIYA E"’_)(i)‘;(e):. 086.27
16:43:09
+0530
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Mamrenko Natalya Vs Krishan Mohan

CC No0.1574/19
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down., Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence IS to be
recorded.
Present: None for the complainant.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
22.12.2020 in view of the above mentioned office order issued by

Ihagitally

v ) ‘,’I\",’nl-(lv'})‘y'
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State vs.Ashok Kumar Sharma

FIR No.216/17
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for the accused persons.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that matter is at the stage of

~ prosecution evidence, therefore, matter stands adjourned for

22.12.2020 in view of the above mentioned office order Issued by

Ty
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PUNIYA Date:
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Hon'ble High Court of Delhi. Digitally



Saroj Sethi Vs Rajesh Sethi

CC No0.2650/18
PS: Hari Nagar

27.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present:  None for the complainant.
Court is convened through VC (CISCO Webex)

~ from residence office.
File perused.
Put up for further proceeding on 22/12/2020.

ly
sigued by
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Ravi Kapoor Vs AS Manjeet

CC No.7156/17
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: None for the complainant ( stated to be in J/C in some
other case.)

Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Jail superintendent is also directed to produce the
“complainant through V/C on 29/09/2020. Digitally

B
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State vs. Pradeep

E-FIR No.00331/19
PS: Mundka

27.08.2020
all the matters were adjourned en-hbloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

Earlier

recorded.
Present: Ld. APP for State through VC.
Accused not produced from JC.

Court is convened through VC (CISCO Webex)

| ~ from residence office.
Heard. File perused.
~ Jail Superintendent is directed to produce the accused

"~ on NDOH through VC.
put up for further proceedings on 09.09.2020.

Digitally
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State vs.Anshul Kumar & Ors.

FIR N0.402/16
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded. ‘
Present: Ld. APP for State through VC.

Accused Anshul not produced from JC.

Accused Aakash not produced form JC (on bail in this

case).

Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
09.09.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
Jail Superintendent is directed to produce the accused

‘persons on NDOH through VC. | Digitally

Slgnerq by
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State vs. Pooja @ Rakhi Kapoor

FIR No0.0645/16
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present:  Ld. APP for State through VC.
Accused not produced form JC.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Jail Superintendent is directed to produce the accused

persons on NDOH through VC.
Put up for further proceedings on 10.09.2020.
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State vs. Madan Mohan & Ors.

FIR No.587/13
PS: Hari Nagar

27.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have bheen
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present:  Ld. APP for State through VC.

None for accused persons.

Court is convened through VvC (CISCO Webex)
‘ froni residence office.

File perused.

Process could not be issued due to lock-down.

Let previous order be complied afresh for 22.12.2020.

Digitally
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FIR NO.316/2020
PS: Mundka

27.08.2020
Earlier all the matters were adjourned  en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from tme to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, Distnict Courts have been
directed to take up all the cases hsted before them through

videoconferencing except the cases wherein evidence IS 10 be

recorded.

Present:  Ld. APP for Swate through VC
SHO, PS Mundka through VC.
10 and ACP are absent.

Court is convened through VC (CISCO Webex)

from residence office.
’ Explanation filed by the SHO, PS Mundka. Be taken

on record.
Put up for consideration on 29.08.2020.
g m::‘\
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